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MR. DEPUTY SPEAKER : All right you have finished
your point.

SHRI MANOJ KUMAR SINHA (Ghazipur) Mr. Deputy
Speaker Sir, | would like to draw the attention of the House
as well as yourself towards an issue of urgent public
importance. Kanshi Hindu University has been lying closed
for the last one month. Three students were killed there in
police firing on 20th-21th Feb. for no reason. The students of
that University are provoked. They were onagitation in Delhi
also. | had drawn the attention of this August House towards
this issue earlier also that the atmosphere in the University
is not congenialfor learning, teaching as well as for research.
For the last thirty years, this University is being run by an
ordinance. It was demanded a number of times by the
members in this House that a Bill should be brought in regard
to Kanshi Hindu University also as has been brought for
Aligarh Muslim University and Delhi University. | believe that
aUniversity, which was establishedby Pandit Madan Mohan
Malviya with the belief that the students of this University will
struggle forthe freedom of the country, but today injustice is
being done with this University of international fame. |
request the Government and the Hon. House to take
necessary action in this regard so that the moto of
establishment of the Univeristy could be fulfilled. Therefore
the need of the hour is to bring a bill in regard to this
University. In view of the incident which took place on
20th-21st February, the Government should conduct a high
level judical inquiry into this. A vigilance inquiry should be
conducted to check the atmosphere of chaocs prevailing
there for the last thirty years and to look into the financial
irregularities being committed and the employment given on
the basis of caste. .......(Interruptions)

MR. DEPUTY SPEAKER : | will allow every one.
......(Interruptions)

MR. DEPUTY SPEAKER : If you will not cooperate, |
will adjourn the House. The time is already over. Now
Mr. Chandra Shekhar will speak.

SHRICHANDRA SHEKHAR : Mr. Deputy Speaker, Sir,
the question raised by Shri Manoj Sinha is a very serious
question. As a result of incident which took place in Kashi
Hindu University, there has been situation of chaos in the
Easternregion. The student are on agitation, the incidents of
violence and arson are taking place here anc there. This
University was the proud of India at one time. As Shri Manoj
ji has stated that the Bill in regard to this University is not
being passed, It is to be passed by the Parliament only. | do
not know why it is not being done. | think that normally the Bill
is brought and passed by the Parliament. Then why not the
leaders of all the parties are called and the Bill in this regard
is get passed unanimously without having discussion on this.

Secondly, there is resentment among the people of the
area about the Chancellor of the University. | do not know him
personally, but | could not understand that a person who is
the victim of wrath of all the student, could be able torun the
Kanshi Hindu University. The student have been killed, the
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firing has been opened. Whether it is district Balia, or
Azamgarh or Gazipur, the students are on agtation, It could
not be supressed even today. | think Kanshi Hindu University
is a Central University, therefore it is the duty of Government
of Indiatointervene intothe matter. The Government should
conduct an inquiry in regard to the irregularities committed
there. Judicial inquiry should be conducted against the
persons found guilty therein because firing by police in the
campus of University is not an ordinary incident. It should be
taken seriously. Mr. Deputy Speaker, Sir, | am sure, thatyou
will suggest the Government to take action in this regard.

MR. DEPUTY-SPEAKER : The Government should
take notice of it and take the necessary action immediately.
Now. | am calling Shri Kurien alongwith Shri Premchandran

...... (Interruptions)

PROF. P.J. KURIEN : Mr. Deputy Speaker. Sir, | agree
with Shri Chandra Shekhar ....... (Interruptions)

MR DEPUTY-SPEAKER : | have allowed him only
Please, let him speak.

PROF. P.J. KURIEN : | am drawing your kind attention
that in Kerala....... (Interruptions)

MR. DEPUTY-SPEAKER : Please, let him speak.
...... (Interruptions)

MR. DEPUTY-SPEAKER : The House stand adjourned
till 2.10 P.M.

1310 hrs.
The Lok Sabha then adjourned for Lunch till Ten Minutes
past Fourteen of the Clock.
1416 hrs.

The Lok Sabha re-assembled after Lunch at
Sixteen Minutes past Fourteen of the Clock.

[MR. Deputy-Sreaxen in the Chair]

ELECTRICITY LAWS (AMENDMENT) BILL"
[English]

THE MINSTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALA CHARI) : | beg to move for
leave to introduce a Billfurther to amend the Indian Electricity
Act, 1810 and the Electricity (Supply) Act, 1948.

MR. DEPUTY SPEAKER : The question is :

“That leave be granted to introduce a Bill further to
amendthe Indian Electricity Act, 1910 andthe Electricity
(Supply) Act, 1984."

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part i,
Section 2 dated 13.397



